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Promotion Policy for Officers of 
MMTC of India 

4292. SHRI JAGPAL SINGH : Will 
the Minisler of COMMERCE be pleased 
to state: 

(a) the approved Promotion Policy in 
respect of Officers of MMTC of India 
Limited; 

(b) rationale for amending established 
Promotion Policy vide Office Order 23/81-r~ 
(P& 0) dated 5.$.1981. 

(c) whether promotion policy at (a) 
above made in consultation with Federation 
of Officers' Associations; and 

(d) whether Government are aware 
that Federation of Officers' Association 
opposed promotion policy at (b) above 
which is advantageous mostly for officers 
serving in head office encouraging corrupt 
practices among officers to secure out of 
turn promotions superseding seniors victi-
mising officers working in Regional Offices 
if so, action proposed to be taken to 
revoke defective order mentioned at (b) 
above? 

THE MINISTER OF STATE IN THE 
MINISTRY 0 COMMERCE (SHRIMATI 
RAM DULARI SINHA): (a) Necessary 
information is given in the attached state-
ment. 

~ b) The r olicy was amended to pro-
vide f r weightage to seniority at lower 
levels and to merit for selection to higher 
po ts . 

(c) Personnel policy including promo-
tion policy is det'!rmined by the Board of 
MMTC. However, there w~re informal 
discus ions with the then existing Officers' 
A sociation. 

(d) The promotion policy is not dis-
criminatory. Specific cases . of any discri-
mination can, however, be looked into if 
brought to notice. 

Statement 

The salient features Of promotion 
Policy for Managers as approved by 
The Board of Directors of MMCC 

on 13.2.1981. 

The following guidelines shall be 
adopted for promotion to a post to be filled 
in by promotion :-

€i) 1Np person shaJJ normally be con-
ider~Q ~Ji~lpl~ fpf promotion to 
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the next higher post unles he has 
served for three years in the post 
from which he is to be promoted. 
In the case of the po. t of General 
Manager and equivalent, th is 
period shall be two years. 

The "Zone of Promotion" (i.e. the 
list of eligible persons to be consi-
dered) should normally be twice the 
number of vacancies likely to be 
available. In case there are only 
one or two vacancies, a minimum 
of 4 or 5 eligible persons would be 
considered. However, the "Zone 
of promotion" will not be deter-
mined in a ragid fashion . 

(ii) All persons eligible for promotion 
shall be arranged in the order 
of their eniority and a complete 
list duly certified by the General 
Manager or, in his absence, by 
Divisional Manager in tbe Person-
nel Division, or by any other 
officer authorised In thic:; behalf 
that no eligible person ha been 
left out, shall be placed before 
the Departmental Promotion om-
mittee to decide the "zone of 
promotion" (list of persons to be 
considered). 

(iii) Out of the Ii t of persons to be 
considered the Departmental Pro-
motion Committee shall prepare a 
list of persons who are not fit for 
promotion . Such a Ii t shou ld 
consi t of persons who have been 
categorised as "Fair" or "Poor", 
or who have been given adv rse 
comments in their Appraisal Re-
ports during tbe la t three years. 

(iv) Person con idered fit for promo-
tion may further be graded as 
"Outstanding" and as "Fit for 
promot;on" in two separate lists. 
The former list of '(Out tanding" 
would include only those whose 
Apprai al Reports over the pre-
vious thtee years indicate a con-
sistent level of outstanding per-

. formance, combined with an 

equally or almost equally high 
Jeve) of performance over a longer 
p riod. Anyone who ha had an 
adverse comment or who e per-
formance ha been categorised a 
Jess than • (very good" in the 
previous three years or in th 
period which he has spent in the 
pre ent grade shall not be 
con idered as outstanding. All 
others whose performance icon i-
dered sati factory i.e. "good" and 
" very good", would be graded a 
"fit for promotion" and brough t 
into the other Jist. 

(v) Vacancies m the junior level 
(promotion to the po ts of DDM 
and equivalent level) hall be filled 
by the persons included 1D tbe 
two lists in the ratio of one from 
the outstanding list for every three 
to be filled from the other list. 
In the middle level (from DDMs 
to JDMs and from JDMs to DM 
and equivalent), post are to be 
filled by one person from the 
outstanding Jist for every two from 
the other list. At the enior level 
(promotion to the post of General 
Manager and r . General Manager) 
all post would b treated as 
selections pos ts and promotions 
would be effected only by merit. 
The Departmental Promotion Com-
mittee can al 0 interview the eligi-
ble candidates for selection to tbe 
posts of General Manager and Sr. 
General Manager. 

(vi) A person who 1 not fit for pro-
motion at a particular meeting of 
the Departmental Promotion Com-
mittee, shall be con idered at th 
subsequent meeting along with 
other eligible persons, unless other-
wise directed by the DPC. 

(vii) The panel will normally be valid 
for a period of 12 months. If 
required, its validity can either be 
extended or ourtailed with the 
,approval of the Chairman . 




